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1. That at page 2, afterline 20, the following proviso be inserted, namely:-

“Provided that notwithstanding anything contained in Section 22, a
party aggrieved by any actions as per sub-section (2)(a) shall be entitled to
prove otherwise by resorting to legal remedies by approaching courts of
competent jurisdiction.”

2. That at page 2, line 22, for the words “who has been assigned the power
under”, the words “referred to in” be substituted.

The question was put and the motion was negatived.
SHRI ELAMARAM KAREEM: Sir, division. ...(Interruptions)..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please...
..(Interruptions )..

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri S. Jaishankar to
move that the Bill be passed.

SHRI S. JAISHANKAR: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.
..(Interruptions )...
The Indian Antarctic Bill, 2022
and

Amendment for reference of the Indian Antarctic Bill, 2022 to Select Committee

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, we will take up the
Indian Antarctic Bill, 2022. ...(Interruptions)... Dr. Jitendra Singh to move a motion
for consideration of the Indian Antarctic Bill, 2022. ...(/nz‘errupz‘/ons)...
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THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY;;
THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE
MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE; THE MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS; THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC
ENERGY; AND THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR.
JITENDRA SINGH): Sir, | move:

"That the Bill to provide for the national measures for protecting the Antarctic
environment and dependent and associated ecosystems and to give effect to
the Antarctic Treaty, the Convention on the Conservation of Antarctic Marine
Living Resources and to the Protocol on Environmental Protection to the
Antarctic Treaty and for matters connected therewith or incidental thereto, as
passed by Lok Sabha, be taken into consideration."

...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Minister, do you want
to say something on this Bill? ...(Interruptions)...

DR. JITENDRA SINGH: Sir, the Lok Sabha has already passed this Bill.
...(Interruptions )... As we all know, Antarctica is a very unique land with its area of 14
million square kilometres. ...(Interruptions)... It is virtually a 'no man's land' but has
certain constraints of geo-politics. ...(Interruptions)... We have four Treaties in place
as far as the Antarctic continent is concerned, that is, Antarctic Treaty, the
Convention on the Conservation of Antarctic Marine Living Resources and to the
Protocol on Environmental Protection to the Antarctic Treaty. ...(/nterrupﬁons)...
Now, as far as the Antarctic Treaty is concerned, it was signed in 1959.
...(Interruptions )... India became a signatory in 1983, and of the total 54 countries or
the nations which are signatory to this treaty, India is among those 29 who have a
consultative status, and, on the consultative members, it is mandatory that they bring
in a law whichis ... ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No point of order when the
Members are in the Well. If everybody goes back to his seat, | will allow you.
...(Interruptions )...
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DR. JITENDRA SINGH: As we all know, India has two establishments over there, one
'the Maitri" and the other 'the Bharati." ...(Interruptions)... and, therefore, in order
to take view ...(/m‘erru,oz‘/ons)... of any inappropriate or offensive act happening over
there, | seek the endorsement of this House, as also already proposed by the lower
House, that a Bill, a legislation may be brought in so that the Indian law would be
applicable on the Indian jurisdiction therein. ...(/nterrupt/ons)... After the legislation is
passed, a Committee would be constituted to frame the rules. ...(Interruptions)... 1,
therefore, request that the Bill may be considered and passed. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | have told, you all will have
to go to your own seats, and then | wil allow the point of order.
...(Interruptions )...You go to your seats. ...(Interruptions)...You go to your seats.
You go to your respective seats. ...(Interruptions)...You cannot sit anywhere.
...(Interruptions )...You have to go to your respective seats, and | will listen to you.
...(Interruptions)... Mr. Siva, | will listen to you. Let the House be in order.
...(Interruptions)... I will listen to you, Mr. Siva. ...(Interruptions)...

So, the motion moved. ...(Interruptions)...There is one amendment by
Dr. John Brittas for reference of the Indian Antarctic Bill, 2022 as passed by Lok
Sabha to a Select Committee of the Rajya Sabha. ...(Interruptions)... Mr. John
Brittas, are your moving your amendment? ... (Interruptions)...

DR. JOHN BRITTAS (Kerala): Yes, Sir, | am moving the amendment. | move:

"That the Bill to provide for the national measures for protecting the Antarctic
environment and dependent and associated ecosystems and to give effect to
the Antarctic Treaty, the Convention on the Conservation of Antarctic Marine
Living Resources and to the Protocol on Environmental Protection to the
Antarctic Treaty and for matters connected therewith or incidental thereto, as
passed by Lok Sabha, be referred to a Select committee of the Rajya Sabha,
consisting of the following Members:-

Shri Bikash Ranjan Bhattacharyya
Dr. John Brittas

Prof. Manoj Kumar Jha

. Shri Jose K. Mani

Shri A.A. Rahim

oM W N
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6. Shri Tiruchi Siva
7. Dr. V. Sivadasan
8. Shri K.C. Venugopal

with instructions to report by the last day of the first week of the next Session
(258™) of the Rajya Sabha." ... (Interruptions )...

The questions were proposed.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): All right. Very good.
...(Interruptions )...So, the motion for consideration of the Bill and the amendment
moved thereto are now open for discussion. Members desiring to speak, they can
speak. ...(Interruptions)... | have allowed you. ...(Interruptions)... Dr. John Brittas
has moved an amendment. ...(/nterrupt/ons)... He has the right. He has the right.
...(Interruptions)... He has moved the amendment. ...(Interruptions)... Don't
shout. Please go to your own seats. ...(Interruptions)... Dr. Brittas has moved his
amendment. ...(Interruptions)... He has the first opportunity. ...(Interruptions)...
Now, you can raise your point of order, and you all go to vyour
seats. ...(Interruptions)...

SHRI' TIRUCHI SIVA (Tamil Nadu):  Mr. Vice-Chairman Sir, our energy is
unnecessarily being spent... ... (Interruptions)... " | need to express our grievances.
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Siva, under which
Rule? ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, it is under Rule 258. Shall | read it out?

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please read it out.
...(Interruptions )...

SHRI TIRUCHI SIVA: You know Rule 258. | have to read it out again and again. It
states, “Any member may at any time submit a point of order for the decision of the
Chairman, but in doing so, shall confine himself to stating the point.” Yes, | am
confining myself to the point. ...(/nterrupt/ons)... Sir, when the Weapons of Mass

: Expunged as ordered by the Chair.
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Destruction and their Delivery Systems Bill was passed... ... (Interruptions)... The
Chair has allowed me. Why are you interfering? Why are you interfering?
...(Interruptions )... It is my point of order ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please address the Chair.
...(Interruptions)... Please address the Chair. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, | am addressing the Chair. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You are not addressing the
Chair. You are addressing others. You may address the Chair. ... (Interruptions)...

SHRI TIRUCHI SIVA: Sir, | am addressing you. When the Bill was put to voice vote,
Shri Elamaram Kareem stood up and asked for division. * The Bill was passed without
giving respect to a Member's points of view. He raised a valid point.
...(/nterrupt/ons)... Sir, he wanted a division. The Chair should have given equal
importance to us. What are we shouting for? ...(Interruptions)... You passed the
Bill, and when the House was in order, the next Bill was taken up.
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please be seated. Let me
react to Shri Elamaram Kareem's point. ... (Interruptions)...
Please be seated.

SHRI ELAMARAM KAREEM (Kerala): Sir, | asked for division repeatedly, but you did
not hear that. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | could not hear.
...(Interruptions )...

SHRI ELAMARAM KAREEM: Sir, | was on my seat. ...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Members were in the Well
of the House, saying all sorts of things and shouting. ...(Interruptions)...

* Expunged as ordered by the Chair.
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SHRI ELAMARAM KAREEM: Sir, when | was asking for division, how could you pass
the Bill? ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You cannot raise a point of
order from the Well of the House. You cannot demand a division from the Well of the
House. ...(Interruptions)...

SHRI ELAMARAM KAREEM: Sir, | was speaking from my seat. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You cannot demand a
division from the Well of the House. ...(Interruptions)... You should have requested
your colleagues to maintain order. All of them were in the Well of the House.
...(/nterrupt/ons)... When Mr. Siva wanted to raise a point of order, | heard him.
When Mr. Derek O'Brien wanted to raise a point of order, | heard him.
...(Interruptions)... But when the House is not in order, when all of you are in the
Well of the House, in a disorderly manner, how can | allow a division? It was not
heard. ...(Interruptions)...  Let me make it clear. ...(Interruptions)... You may
go back to your seats. Only then would | allow you. ...(Interruptions)... You are
disturbing your own Leader of the Opposition. The Congress Party is disturbing its

own Leader of the Opposition. You are not allowing him to speak.
...(Interruptions )...  The Leader of the Opposition wants to speak, but you are not
allowing him ... ... (Interruptions)... The Congress Party is not allowing him to

speak. ...(Interruptions)... Go back to your seats. You are disturbing the Leader of
the Opposition. The Congress Party is disturbing its own leader, the Leader of the
Opposition. ...(/nz‘errupz‘/ons)... How can the House function like this?

fuer & w1 (it AfEwET @) : va DS @1 98 7 P oiR 99 ge offk # T8
T A1 S T<h 3T $ER b TR DI dleld & b WIge IATh ATexX & fov 31T Ugdl BT
IESRN I, 3% 915 Silll  That is one thing. Secondly, | wish to draw your
attention to a matter of grave procedural irregularity. | have addressed a letter on 29"

July, 2022 in this regard, wherein | had drawn attention to the fact that reference
made by Shrimati Nirmala Sitharaman and Shri Piyush Goyal on 28™ July, 2022 to
Shrimati Sonia Gandhi, who is a Member of the other House, is in gross violation of

" Expunged as ordered by the Chair.
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the time-honoured parliamentary convention. | had sought expunction of those
words, of the aforementioned reference made by Shrimati Nirmala Sitharaman and
Shri Piyush Goyal, and also sought their apology. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Chairman will look into
the record. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: ...(Interruptions )... | have written a letter on 29",
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You cannot defy Mr.
Chairman. ... (Interruptions)...

SHRI MALLIKARJUN KHARGE: | have written a letter on 29", ... (Interruptions)... "

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): It is under consideration of
Mr. Chairman. ...(Interruptions)... Leave it at that. ...(Interruptions)... It is under
consideration of Mr. Chairman. Leave it at that. ...(Interruptions)... Thank you very
much. ...(Interruptions)... Now, the Leader of the House ... (Interruptions)...

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Sir, the Leader of the
Opposition is casting aspersion on the Chair. ...(/m‘errupz‘/ons)... The hon. Chair is
fair. ...(Interruptions)... It is unfortunate that the Leader of the Opposition is alleging
that *...(/m‘errupz‘/ons)... None of our Members was responsible for disorder.
...(Interruptions).. The Members of the Opposition are creating disorder and then
raising a point of order. ...(Interruptions)... | think the Opposition should not take
this dilatory tactics. ...(Interruptions)... We have agreed for a debate on price rise.
...(Interruptions )... The assurance of the collective Opposition was that once the
price rise discussion starts, they will allow the House to run normally.
...(Interruptions )... | think it is high time the Opposition stops running away from the
debate on price rise. ...(Interruptions)... | think the Opposition does not want a
debate on price rise. ...(Interruptions)... They know that they are in the dock.
...(Interruptions )... They know that this Government has taken effective steps to
stop price rice and reduce the burden of inflation on the common man.
...(Interruptions )... It is the opposition-ruled States who have not yet reduced the

" Expunged as ordered by the Chair.
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VAT on petrol and diesel. ...(Interruptions)... They know very well that they are
responsible, in their States, for the price rise. ...(Interruptions)... Therefore, the
Opposition is running away from the debate on price rise and raising all these issues.
...(Interruptions )... They should sit in their seats and allow discussion and debate;
they can have a division also. ...(Interruptions)... They should stop casting aspersion
on the Chair. ...(Interruptions)...

THE  VICE-CHAIRMAN (SHRI  BHUBANESWAR  KALITA): Al right.
...(Interruptions )... Hon. Leader of the Opposition has raised an issue and the
Leader of the House has properly replied to it. ...(/nterrupt/ons)... So, the debate on
price rise will be taken up tomorrow. ...(/m‘errupz‘/'ons)... The Leader of the House
has already promised that the debate on price rise will be held tomorrow.
...(Interruptions)... Now, you go to your seats. ...(Interruptions)... Shri Nadimul
Haque, please speak on the Bill. ...(Interruptions)... | have called Shri Nadimul
Haque, not you. ...(Interruptions)...

DR. SANTANU SEN (West Bengal): | have a point of order. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No point of order when the
House is in disorder. ... (Interruptions)... If they go to their seats, then there can be a
point of order. ... (Interruptions ).. How can there be a point of order when the House
is in disorder? ... (Interruptions)...

SHRI MD. NADIMUL HAQUE (West Bengal): When the House is not in order, how
can we debate on this Bill? ... (Interruptions)...

ST (3Tt YEsaR Fiferdn) : A2 & [T R &l =i 8RN ...(FGEM)... 37T
YT I UR SIS UL...(Tae ). .

SHRI MD. NADIMUL HAQUE: Members are sitting in the Well. ...(Interruptions)..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You may appeal to your
own Members. ... (Interruptions)...

SHRI MD. NADIMUL HAQUE: When the Members are sitting in the Well of the House,
how can you allow the discussion on the Bill? ...(Interruptions)... How can you
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allow? ...(Interruptions)... Members are asking for a point of order.
...(Interruptions )... They are sitting in the Well of the House. ... (Interruptions ...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | cannot take any point of
order when the Members are sitting here. ...(Interruptions)... It cannot go
simultaneously. ... (Interruptions)... You create disorder and then you want to raise a
point of order. ...(/nterru,oz‘/ons)... There is no point of order in the middle of this
disorder. ...(Interruptions)...

SHRI MD. NADIMUL HAQUE: How can you allow? ...(Interruptions)...
...(Interruptions )... The House is not in order. ...(Interruptions)... How can you
allow ?

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): So, will you speak ?

SHRI MD. NADIMUL HAQUE: | am speaking, Sir. ...(Interruptions)... | am speaking
onit.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  So, please speak on the
Bill.

SHRI MD. NADIMUL HAQUE: | am speaking, but the House is not in order.
...(Interruptions ...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No, that is not the subject.
You speak on the subject. ...(Interruptions)...

SHRI MD. NADIMUL HAQUE: All the leaders of the House are sitting in the Well.
...(Interruptions)...  Please bring the House in order. My leader is sitting over
there. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): They are your own
Members. You appeal to them so that they can go. ...(Interruptions)...

SHRI MD. NADIMUL HAQUE: Please bring the House in order, Sir.
...(Interruptions ...

" Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, | am calling the next
speaker, Shri M. Mohamed Abdulla - not present. ...(Interruptions)...

SHRI MD. NADIMUL HAQUE: * ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Then, Shri Sujest Kumar to
speak on this Bill. ...(Interruptions)...

SHRI JOHN BRITTAS: Sir, | have a point of order under Rule 252. ... (Interruptions)...
| had asked for a division. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No point of order when the
House is in disorder, and you have to go to your seat. ...(Interruptions)...
Everybody will have to go to their seats. Then only...(Interruptions)... Mr. Sujest
Kumar...(Interruptions )... Mr. Sujeet Kumar, only your speech will go on record.
...(/nterrupt/ons)... Nothing else will go on record. Only Mr. Sujeet Kumar's speech
will go on record. ... (Interruptions)...

SHRI SUJEET KUMAR (Odisha): Sir, | stand here on behalf of my Party to support
the Bill because it is very much in the interest of the nation. We have two permanent
stations in Antarctica -- Maitri and Bharati. We had one station called Dakshin
Gangotri way back in 1980s. ...(Interruptions)...

Various countries are engaging in various kinds of activities in Antarctica, just
like we do. India is a signatory to the Antarctica Treaty amongst the 54 countries that
are signatories to the Treaty. India is also a Member of the National Antarctic
Programme called COMNAP, and Scientific Committee of Antarctica Research.
...(/nterrupt/ons)... These are very important international platforms which show the
significance and the clout of India in Antarctica. Now, why is there a need for this
Bill ? ...(/nterrupz‘/ons)... Sir, out of the 54 countries, 27 countries have enacted their
domestic legislations to regulate activities in Antarctica. ...(/nterrupt/ons)...

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): *

SHRI SUJEET KUMAR: Now, the responsibility for undertaking any activity in
Antarctica, whether it is fishing or whether it is logistics or whether it is scientific

* Expunged as ordered by the Chair.
" Not recorded.
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research, lies with the country that sets up the station in Antarctica.
...(Interruptions )... Hence, there is a need for this Bill.

SHRIMATI JAYA BACHCHAN: *

SHRI SUJEET KUMAR: As we all know, climate change is also a reality now and the
activities and the research programme of India in Antarctica is only going to increase.
In the future, we also anticipate that there will be a lot of shipping, lot of tourism from
India going to Antarctica. ...(/m‘erru,oz‘/ons)... As of now, there is no shipping or
tourism allowed in Antarctica from India, but in the future, when it is allowed, then, |
think, there will definitely be a need to regulate these activities as per the international
norms and international conventions. ...(Interruptions)... Hence, there is a need for
this domestic legislation. This is also in sync with the emergence of India as a major
global power in various sectors.  Now, why and how this framework will be in India's
interest? First of all, this wil lead to standardization of environmental
clarity...(Interruptions)...

SHRIMATI JAYA BACHCHAN: *

SHRI SUJEET KUMAR: It will lead to standardization of environmental clarity in tune
with the domestic environmental legislations. Secondly, it will give a huge boost to
domestic research, scientific research and | have said this time and again that we, as
a nation, spend very less on research. As a nation, we spend only 0.7 per cent of our
GDP on scientific research. So, | think, this Bill, when enacted into an Act, will give a
boost to scientific research in our country. ...(Interruptions)... Hence, we welcome
this Bill.

Finally, when the world is looking at alternate logistics network, alternate
supply chain, | think, India has a great opportunity to emerge as a supply chain
provider of the world. So, our shipping industry will also get a boost when there is
regulation and when we are in tune with global conventions and norms.
...(/nterrupt/ons)... So, all'in all, | think, this is a wonderful Bill which will help India
realise its dream of becoming a five trillion dollar economy. ... (Interruptions)... It will
give boost to scientific research and it will finally give a boost to our scientific
community. Thank you, Sir.

* Not recorded.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Next speaker is Shri

Niranjan Reddy Sirgapoor. ...(Interruptions)... Hon. Members, please do not
disturb. It is his maiden speech. ...(/m‘errupz‘/ons)... Please speak. As it is your
maiden speech, you can take your time. | will allow you. ...(Interruptions)...

SHRI NIRANJAN REDDY SIRGAPOOR (Andhra Pradesh): Mr. Vice-Chairman, Sir,
first of all, | thank you for giving me the opportunity to participate in the discussion on
this Bill. ...(/m‘errupz‘/ons)... Sir, this is my first opportunity to speak in this august
House. So, | want to start my speech by thanking the person who made it possible
for me to come to this House and address this great House, that is, my Chief
Minister, Shri Jagan Mohan Reddy. ...(Interruptions)...

Sir, | stand here to support the Bill on behalf of my party because this is a Bill
that shows India as a consultative partner. India is amongst the only 29 consultative
partners that has been accorded a status to be consulted with regard to the actions in
Antarctica. ...(Interruptions)... | commend the Government for bringing this Bill
because in the special capacity as a consultative partner, | think, it is our
responsibility to ensure that we do the environmentally important activities.
...(Interruptions )... Sir, while | support the Bill entirely, on three or four aspects, |
have a few constructive suggestions for the Government and the hon. Minister. Sir,
if | may have the hon. Minister's attention... ... (Interruptions)... Sir, | have three or
four constructive suggestions, which, | think, will improve the Bill.

Sir, my first suggestion is with regard to the extent and applicability of the Act.
| think, unwittingly, the Act seems to confine itself only to expeditions that are
undertaken by the Indian Government. ...(Interruptions)... Sir, if | may draw your
attention to two clauses. Clause 2 deals with the applicability and Clause 3(1) (k)
defines Indian expedition to mean a journey undertaken by any person or persons to
the Antarctica organised by India. ...(/nz‘errupz‘/ons)... Sir, as a lawyer, | can
understand that this expression can be understood to mean that if it is the
Government that is undertaking an expedition, only then, this Act would be
applicable. While from the Statement of Objects and Reasons, | see that the intention
seems to be that this Act must be made applicable to whoever is travelling from India
on a permit given by our country under this Act, which also brings in tour operators.
...(Interruptions)... So, a small clarification is required. Some countries have a
feature which mentions, 'permit granted under this Act'. So, if these words are
added, any private tour operator, any private expedition, any private research
organization will be covered because they will be taking the permit under this Act,
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and, they will not be able to say that Act as it stands does not apply to private
players. This is my first suggestion. ...(Interruptions)...

Sir, my second suggestion is with regard to the Committee's composition. |
have no quarrel with the composition as such. It provides for ten members of the
level of Under Secretary or above but it provides for only two scientific or independent
experts. ...(/nterrupt/ons)... Sir, this is an Act which deals with environment and it
also requires the Committee to consider environmental aspects. So, my humble
suggestion to you is to consider increasing the number of independent experts to four
or five because they may be able to assist the Committee better. ... (Interruptions ...

Sir, my third suggestion is with regard to the functioning of the Committee.
...(/nterrupt/ons)... Clause 25 provides that the Committee will also monitor the
activities in relation to permits granted. ...(/m‘erru,ot/ons)...That is a very salutary
feature because it is not a committee that is only going to be granting permits and
doing nothing more. ...(/nterrupt/ons)... So, if the committee has to monitor, | find
one small lacuna in the Act which is that there is no provision made for any permit
holders after completing their expedition to come back and submit a compliance
report. ...(Interruptions)... So, Sir, if you can bring in a feature that whoever is
permitted, the permit is for a particular length of time; after the length of time, they are
required to come back and submit a compliance report. ...(Interruptions)... then the
committee would be able to monitor it. You have a similar feature with regard to
Clause 38 where for waste disposal requirement, they have to come back and submit
a compliance report. ...(Interruptions)... So, it is a part of the Act but it is there only
for waste and sewage disposal. It is not there in relation to the other conditions which
can be laid down as a part of granting the permit itself. ... (Interruptions)...

Sir, the next suggestion | have, and | think this is going to be a little critical for
the functioning of the Act, is on the permit granted under Clause 27.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Member, please
address the Chair.

SHRI NIRANJAN REDDY SIRGAPOOR: | am sorry, Sir. My apologies. Sir, Clause 27
provides for the permit which is to be granted. ...(Interruptions)... It provides for
three steps for a person seeking permit. Even if it is a tour operator undertaking a
tour or any scientific expedition, our Act is a little cumbersome because it is providing
for three different steps. ...(/nterrupz‘/ons)... If | may show Clause 27 and if | seek
your indulgence to refer to it very briefly, step number one is, whoever is applying for
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grant of any permit must undertake one environment impact assessment under
Clause 27 (5). ...(Interruptions)... After he makes that assessment, he will then
make an application to the committee. The committee will then decide if this would
have any minor or transitory impact on environment. ...(/m‘errupz‘/ons)... If it so
feels, then in the next step, it will ask these persons to undertake an initial
environment assessment study. After that initial environment assessment is done, if
they find that it is likely to cause more damage, they will ask them to submit a
comprehensive environment assessment. ... (Interruptions)... Sir, | will just take two
or three more minutes. | am making some important legal points only for
consideration.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Okay. Please conclude.

SHRI NIRANJAN REDDY SIRGAPOOR: Sir, the three-stage process is slightly
removed from comparable international legislations like the U.K. and the U.S. where
the U.S. provides that in the first instance if the person starting the project himself
knows that this is likely to cause considerable damage, more than the normal
damage, he can directly apply by saying that | have undertaken this comprehensive
environment impact assessment. ... (Interruptions )... please consider for the serious
one only. Otherwise, now, if someone wants to carry out any expedition which may
have more than minor consequences, three-stage process is provided.
...(Interruptions )... And, in the comparable laws, if the first study reports that it is
likely to cause less than minor damage, then the expedition can start straightaway.
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your party time is over.
But since you are a new Member and this is your maiden speech, | allow you more
time. ...(Interruptions)...

SHRI NIRANJAN REDDY SIRGAPOOR: | am going to take only one or two more
minutes. | don’t want to claim that privilege and waste the House's time.
...(Interruptions )...

Sir, the last of my suggestions is with regard to the court's jurisdiction. Sir, we
have to constitute special courts under Clause 48, and very importantly, | commend
the Government for thinking through this. In Clause 48 (5), it provides that even if an
offence is committed on the Antarctica glacier or the lands, it will be deemed that it
has been committed in India. ...(Interruptions)... This is very important so that it
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takes away any allegations of extra territorial application. By law, it can be deemed to
have been committed in India. ...(Interruptions)... But, while we make this provision
in Clause 48 (5), | find that we are missing out a similar provision under Clause 48
(6). ...(Interruptions)... Clause 48 (6), again, is a very important feature where you
provide to say that apart from any offence under this Act, if a person is committing
any other offence, the special court can try the other offence also.
...(Interruptions )...You are providing for the other offence also to be
tried...(/nz‘erru,oﬁons)... But the Bill does not provide that even that offence will be
deemed to have been committed within the territory of India. ...(Interruptions)... If it
provides that it will be deemed to be committed like under Clause 48 (%), then there
won't be a problem. ...(/m‘errupz‘/ons)... Otherwise, tomorrow someone might say
that an offence under this Act can be tried in India because Clause 48(5) provides for
it. ...(Interruptions)... But an offence under IPC or some other provision cannot be
tried in India because Clause 48(6) does not provide for it. ...(Interruptions)... |
have completed my suggestions on the legality of the Bill.

Sir, this is a forward-looking Bill. It is a timely Bill. It espouses the cause of
environment and establishes India as an environmentally responsible State. In the
global order that we are seeking to achieve where we want to be the forerunner of
environmental issues, thisis a very, very important Bill.

Sir, | would conclude by only making one more request. This is a very salutary
Bill in respect of any expedition to Antarctica. We have a few ecologically sensitive
areas in the immediate neighbourhood of India. We have Andaman corals and we
have Lakshadweep. | am suggesting that the Government may consider taking a cue
from what we are doing in respect of Antarctica Bill and we can come up with some
other Bill to protect the ecologically sensitive regions in our immediate vicinity which
are also a part of our territory. Thank you, Sir, for granting me the opportunity.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is Shri
A.A. Rahim. ...(/nz‘erru,oz‘/ons)... It looks like he is not going to speak.
...(/nterrupt/ons)... The next speaker is Shri G.K. Vasan.

SHRI G.K. VASAN (Tamil Nadu): Sir, the aim of the Bill is to take national preventive
measures to protect the environment of Antarctica... (Interruptions)...

THE VICE-CHAIRMAN (SHRl BHUBANESWAR KALlTA): Mr. Sanjay Singh, please
go to vyour seat. ...(Interruptions )... Don't disturb the Member.
...(Interruptions )...
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SHRI G.K. VASAN: The Bill provides a comprehensive list of... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Don't disturb the Member.
...(Interruptions )...

SHRI G.K. VASAN: This includes people for scientific expedition as well as
individuals, Companies...(/m‘errupz‘/ons)... The Bill is the need of the hour not only
for our country but also for the world. | extend my support to this Bill.
...(Interruptions )...

DR. SANTANU SEN: Sir, point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shrimati  Priyanka
Chaturvedi.  ...(Interruptions)... ~ Not present.  ...(Interruptions)...  Shri
Ramii...(Interruptions)... Prof. Ram Gopal Yadav. ...(Interruptions)... Absent.
...(Interruptions )... Shri Abdul Wahab. ...(Interruptions)...

SHRI ABDUL WAHAB (Kerala): Sir, we are talking about climate change in
Antarctica. ...(Interruptions)... But | am asking about the democratic climate in
India. ...(Interruptions)... First you bring democratic climate in India in order, then
we can talk about Antarctica climate. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Speak on the subject.
...(Interruptions )... The next speaker is Shrimati Vandana Chavan.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, there is so much disruption in the
House and we are not getting a chance to speak. ...(/nterrupt/ons)... N, é@pr Cal

g 81 R8T 5...(ae)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  You are very right.
...(Interruptions)... You are disturbing hon. Members. ...(Interruptions)... The
House is missing good contribution in this House. ... (Interruptions)...

SHRIMATI VANDANA CHAVAN: Sir, what about the misuse of ED?
...(Interruptions )...
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The House is missing the
good contribution which could have been made by Shrimati Vandana Chavan Ji.
...(Interruptions )... The next speaker is Shri Binoy Viswam. ...(Interruptions)... He
is not speaking. ...(Interruptions)... Shri Sushil Kumar Modi.

2 elter parR At (NER) : Sugwreds qeiqy, § $f8aT siethics fde, 2022 &
geT ¥ dlci & ﬁvl(’ el g3l ?%’I...(EQ?I%TF-I)... Antarctica has a history of 140 years.
...(Interruptions ... 2041 2rdTes] & INY H 3Ph TFRIIRY o sl AT I, ofpe
DIs THel T8l gaATl...(F)... 15 [THRR, 1911 BT 37 THSAT Ugall IR AT
OIel gg T 3R Il A FoT=1 el $H 3MMAI...(FILH)... The Antarctic ice sheet is the
single largest piece of ice on the earth. 37X HISY el i 3TgH Hed B U,
al Rifhe SR ST oM & 98d R Sl AEeisd §, 4 TR H U
\_rITQwﬁI...(EEI?I‘E]Tq)... SUYHHTEIET ‘Eﬁﬁ'&, it is the fifth largest continent on earth with a
geographical area of 14 million square kilometres. It is the coldest, driest and windiest
continent. Tl FEhe W FOIR-SG BOIR AN B 3METET B ...(ILH)... T8I SI 40
Red e 8, 9 A 91 MR T81 IR ¥ BRI & ....(IE=)... i1 fob garam 1 fh
TR TR IRA & ) & e & - T IR R .(Hau™)... T8I W RIS Bt
TR=T, ST 2015 H 36,000 off, 98 9@®HR 73,000 B Ts B ...(AELH)... SUTHTEIE
HEISY, 39 f9e1 & U 81 & 91 o1l A9 fBR1T &+ &1 & &, s 9Rd enfaa
el ol &, SHH HRA DI Al A B BT AIDT e ...(Tae™)... ITAHTEGE
T8Iy, YR IRGR SR 19 BT 789 B Ahdl gl ...(Fau™)... 39 9T |
ST BT UG 8, U Bl YTad™ Bl ...(FaEH)... 3R i 39 UTdg i Bl
It Bl 8, d 3D foTU Iec! BT UTae= Bl ...(dL)... 399 icThicdl bhe
& TS BT Y Jrae= fHam T Bl L. (FAHH)... 1T B 1, 3R hlg TG Bl
Seeld HRAT B, Al SIS Dicd Bl I8 AMYSR &1 1 & 6 I 39 R SRATg
B G| ...(FAUH)... STFHEIE FBIG Y, H 59 [de BT 9T B g 3R Faq 3 Al
318 DT g o 59 et T FAFHART § qIRd B

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Dr. Thambidurai.
...(Interruptions)... Let it be over. Then, | will take it. ...(Interruptions)... Dr.
Thambidurai.

DR. M. THAMBIDURAI (Tamil Nadu): Sir, the Indian Antarctic Bill, 2022 was
introduced in Lok Sabha on 1% April, 2022. ...(/nterrupz‘/ons)... The Bill aims to
provide for the national measures for protecting the Antarctic environment, dependent
and associated ecosystems and to give effect to the Antarctic Treaty, the Convention
on the Conservation of Antarctic Marine Living Resources and to the Protocol on
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Environment Protection to the Antarctic Treaty and for matters connected
therewith. ... (Interruptions)...

Sir, we, the AIADMK Party, are supporting the Bill. ...(Interruptions)... The
only thing is this. The Modi Government has taken a lot of measures and AIADMK has
supported all the things. ...(/m‘errupz‘/ons)... Therefore, the Bill is very important in
respect of environmental protection and also for promoting research in Antarctica.
...(/nterrupt/ons)... Already, we have stations there. The intention of the
Government is good. ...(/nterrupﬁons)... Therefore, the AIADMK Party is supporting
the Bill unanimously. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is Shri K.
Ravindra Kumar. ...(Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | am very
thankful to you for allowing me to participate in the discussion on the Indian Antarctic
Bill, 2022. ...(Interruptions)... | and my Party, TDP, wholly support
the Bill. ...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | have told him that | would
allow him. ...(Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, Antarctica is a very unique place.
...(Interruptions)... The total area of Antarctica is 14 million square kilometres.
...(Interruptions )... It is occupied mostly by researchers and scientists.
...(Interruptions )... The Bill proposes to prohibit Indian expedition to Antarctica or
carrying of certain activities in Antarctica without a permit or the written authorisation
of another Party to the Protocol. ...(Interruptions)... It also proposes to establish a
Committee to be called the Committee on Antarctic Governance and Environmental
Protection which shall perform the functions specified therein. ...(/nterrupt/ons)... It
also proposes to provide for inspection in India by an officer designated by the Central
Government as an Inspector and to constitute an inspection team to carry out
inspections in Antarctica. ...(/m‘errupz‘/ons)... It also proposes to provide for penalty
for contravention of certain provisions of the Bill. ...(/nterrupt/ons)... It also
proposes to provide for the constitution of the fund to be called the Antarctic fund
which shall be applied towards the welfare of Antarctic research work and protection
of Antarctic environment. ...(/nterrupt/ons)... It also proposes to provide for
Designated Courts and their jurisdiction. ...(Interruptions)... The Bill aims to
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promoting Antarctica as a natural reserve devoted to science and to ensure that
Antarctica does not become an object of discord. ...(Interruptions)... Sir, the Bill
aims to promoting Antarctica as a natural reserve. ...(Interruptions)... With these
submissions, once again, | support the Bill. ...(/nz‘errupz‘/ons)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please go back to your
seats. ...(Interruptions)... | would take the point of order of Dr. Santanu Sen.
...(Interruptions )... Dr. Santanu Sen, do you have a point of order?
...(Interruptions )... Under what rule? ... (Interruptions)...

DR. SANTANU SEN (West Bengal): Sir, | have a point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Firstly, you go back to your
seats; otherwise | will not....(Interruptions).. No. ..(Interruptions).. | cannot take
point of order until and unless you go to your seats. ..(Interruptions).. You go to
your seat. ..(Interruptions).. How can | take? ..(Interruptions).. It is a disorder.
..(Interruptions )... There has to be order and then | will take the point of order.
..(Interruptions )... Dr. Santanu Sen. ...(Interruptions)...

DR. SANTANU SEN: Sir, one second. ...(Interruptions)..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You go back to your seats.
..(Interruptions)... | have to hear Dr. Santanu Sen. ...(Interruptions).. Go back to
your seats. ..(Interruptions).. No, no; not here. ..(Interruptions).. No.
..(Interruptions ... This is not your place. ..(Interruptions).. You are an hon.
Member. ..(Interruptions).. You have been allotted a seat there. ...(Interruptions)..
Do not bring dishonour to this House. ...(Interruptions).. Do not bring dishonour to
this House Mr. Sanjay Singh. ...(1 /nz‘errupz‘/ons)... Go to your seat. .. ( Interruptions )...

DR. SANTANU SEN: Sir, one second. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Go to your seats.
..(Interruptions )... | have allowed Dr. Santanu Sen. ...(Interruptions)... | have allowed
Dr. Santanu Sen provided you all go to your seats. .. (/nterrupz‘/ons)... You all go to
your seats. ...(Interruptions)... | cannot take. ...(Interruptions)...

DR. SANTANU SEN: Sir, there is my point of order. ...(Interruptions)..

139



140

[RAJYA SABHA]

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You are bringing dishonour
to this House. ..(Interruptions).. How can | say that you are honourable?
..(Interruptions )... You are bringing dishonour to this House. ...(Interruptions)... Dr.
Santanu Sen. ..(Interruptions)... 34 LKLl @W R S8V ...(FdET™)... You
allow him. ...(Interruptions )... You go back to your seats. ...(Interruptions)..

DR. SANTANU SEN: Sir, one second. ...(/nterrupz‘/ons)... My point of
order.....(Interruptions)..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Dr. Santanu Sen, | have
allowed you but your own Members are not allowing you. ...(Interruptions).. Your
own Members are disturbing you. .. (/nz‘errupz‘/ons)... Dr. Santanu Sen, please raise
your point of order. ...(/m‘errupz‘/ons)... Please raise your point of order.
..(Interruptions )...

DR. SANTANU SEN: Sir, my point of order is under Rule 258. ...(Interruptions ).. One
second. ..(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Your own Members are
disturbing you. ...(Interruptions)...

DR. SANTANU SEN: Sir, you listen to me. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): They have to go back to
their seats. ..(Interruptions)... You call your Party Members to go back to their seats.
...(/m‘erru,oﬁons)... You go back to your seats; then only | can hear him.
..(Interruptions )... Nobody is hearing anything. ...(Interruptions)..

DR. SANTANU SEN: You can listen to me, Sir. ...(Interruptions)..
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | am listening to you but
others are not listening to you. ...(/m‘errupz‘/ons)... | am listening to you.

..(Interruptions )... Your own Members are not listening to you. ...(Interruptions)...

DR. SANTANU SEN: One second. ...(Interruptions)..
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your own Members are not
listening. ...(Interruptions )...

DR. SANTANU SEN: Sir, they are silent now. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | am listening to you.
..(Interruptions )... Dr. Santanu Sen, | have allowed you. ..(Interruptions).. | am
listening but your own Members are not listening. ...(Interruptions).. You make an
appeal to your own Members so that they can go to..... ( /m‘errupz‘/ons)...

DR. SANTANU SEN: Sir, please do not....(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You appeal to your Leader.
..(Interruptions ... You appeal to your Leader so that you can get some time.
..(Interruptions )...

DR. SANTANU SEN: Sir, you may remain silent; they are listening to me.
..(Interruptions ). They are listening to me, you may kindly remain silent.
..(Interruptions )... My point of order is under Rule 258. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): But you ask your Members
to go to their seats. ...(Interruptions)..

DR. SANTANU SEN: Sir, my point of order is under Rule 258. ...(Interruptions)..

THE VICE-CHAIRMAN (SHRl BHUBANESWAR KALlTA): | am hearing you but they
are not hearing you. ...(Interruptions)...

DR. SANTANU SEN: They are listening to me. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You go to your seat
and.....(Interruptions).. Please go. ..(Interruptions).. Please go to your seat.
..(Interruptions ... Let Dr. Santanu Sen speak. ..(Interruptions).. Let Dr. Santanu
Sen raise his point of order. ..(Interruptions).. He is not being able to do that
because of his own Members. ...(Interruptions).. Because his own Party Members
are disturbing Dr. Santanu Sen. .. (/nterrupﬁons)... So, you go back to your seats.
..(Interruptions )...
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DR. SANTANU SEN: They are not disturbing now. ...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please go back to your
seat and listen to the Member. ...(Interruptions)..

DR. SANTANU SEN: They are not disturbing now. ...(/nz‘errupz‘/ons)... My point of
order is.....(Interruptions )..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No. ...(Interruptions)... 1t is
disturbing others because they are.....(/m‘errupz‘/ons)... Let them go to their seat.
..(Interruptions )... No, no. ...(Interruptions )... This is.....(Interruptions)..

DR. SANTANU SEN: Sir, they are not shouting. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): They are disturbing the
Chair. ..(Interruptions).. How can | listen to you? ...(Interruptions)...

DR. SANTANU SEN: How are you listening the.....(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): They are disturbing the
Chair, how can I listen to you? ...(Interruptions)..

DR. SANTANU SEN: How are you listening to the discussion? ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): How can | listen to you
when your own Members are disturbing? ...(/nterrupt/ons)... They are bringing
disorder. ...(Interruptions ).. They are not listening to you. ..(Interruptions).. Your
own Members are not listening to you. .. ( /nterrupz‘/ons)...

DR. SANTANU SEN: Then, how are you listening to the discussion on the Bill?
..(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please go back to your
seats. ...(Interruptions).. No. ..(Interruptions)... | have allowed Dr. Santanu Sen.
..(Interruptions ... You please go back to your seat. ..(Interruptions).. | have
allowed Dr. Santanu Sen. ...(/m‘errupz‘/ons)... Please go back to your seats.
...(/m‘errupz‘/ons)... In a disorderly manner, | cannot listen to the point of order.
..(Interruptions )... Yes. ..(Interruptions).. | cannot. ...(Interruptions)... In that case,
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go back to your seats. ..(Interruptions).. | am giving you one minute.
..(Interruptions )... Go back to your seats. ...(Interruptions)..

DR. SANTANU SEN: Sir, my point of order is under Rule 258. ... (Interruptions)... |
have seen...(Interruptions)...

SUHHTEIE (31t YIaR PIferan) : MY FHT 3U1-3UT AT UR 8T ...(HFEH)...
They are not listening to you. ...(/m‘errupz‘/ons)... You request them.
...(Interruptions)...

DR. SANTANU SEN: Sir, | have seen the...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Nothing can be heard, Dr.
Santanu Sen. ...(Interruptions)...Your Members are disturbing. ...(Interruptions)...
Your Members are disturbing. ...(Interruptions)... | will listen to you once the House
is in order. ...(Interruptions)... Now | will take the Bill. ...(Interruptions)... | shall
now put the Amendment moved by Dr. John Brittas for reference of the Indian
Antarctic Bill, 2022, as passed by Lok Sabha, to a Select Committee of Rajya Sabha
to vote. ...(Interruptions)... Dr. John Birittas. ..(Interruptions)...

DR. JOHN BRITTAS: Sir, | am pressing. ..(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Have you moved it?
...(Interruptions )...

DR. JOHN BRITTAS: Yes, Sir. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | have heard the
Amendment of Dr. John Brittas. Mr. Minister, do you want to say something?

DR. JITENDRA SINGH: Sir, | request the Chair to move the Bill for being passed.
| have carefully listened to all the speakers. | thank them; Shri Sujeet Kumar, Shri
Niranjan Reddy Sirgapoor, Shri Sushil Kumar Modi, Dr. M. Thambidurai, Shri
Kanakamedala Ravindra Kumar. ...(/m‘errupt/ons)... Mr. Niranjan Reddy has made
some very studied suggestions which have been taken note of. More or less, they are
already incorporated in the part of the Bill and when the rules are framed, the rest will
be taken in. ...(Interruptions)... | request that the Bill passed. ...(Interruptions)...
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. | shall first put
the Amendment moved by Dr. John Brittas for reference of the Indian Antarctic Bill,
2022, as passed by Lok Sabha, to a Select Committee of the Rajya Sabha to vote.

The question is:

"That the Bill to provide for the national measures for protecting the Antarctic
environment and dependent and associated ecosystems and to give effect
to the Antarctic Treaty, the Convention on the Conservation of Antarctic
Marine Living Resources and to the Protocol on Environmental Protection
to the Antarctic Treaty and for matters connected therewith or incidental
thereto, as passed by Lok Sabha, be referred to a Select Committee of the
Rajya Sabha, consisting of the following Members:-

Shri Bikash Ranjan Bhattacharyya
Dr. John Brittas

Prof. Manoj Kumar Jha

Shri Jose K. Mani

Shri A.A. Rahim

Shri Tiruchi Siva

Dr. V. Sivadasan

©® N O N W N =

Shri K.C. Venugopal

with instructions to report by the last day of the first week of the next Session
(258™M) of the Rajya Sabha."

DR. JOHN BRITTAS: Sir, | want division. ...(Interruptions)... Sir, | have asked for
division. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | shall now put the motion
moved by Dr. Jitendra Singh to vote. The question is...(/nterrupz‘/ons)...

DR. JOHN BRITTAS: Sir, | have asked for division. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Let the lobbies be cleared.
There will be division. Let the lobbies be cleared. There will be a division.
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3:00 P.M.
AN HON. MEMBER: Sir, a point of order.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The process of division has
already started. No point of order, and if you have to take part in the division, go to
your seats. ...(/nterrupz‘/ons)... Mr. Brittas, you want a division. How can there be a
division? ... (Interruptions)...

DR. JOHN BRITTAS: Sir, it is your responsibility. ...(/m‘errupz‘/ons)... It is your
responsibility to bring the House in order. | am only an individual Member.
...(Interruptions)... How can | say ? ... (Interruptions)... Let them cooperate.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  You appeal to your
Members to cooperate; they are not listening to you. ... (Interruptions)...

DR. JOHN BRITTAS: It is your responsibility, it is not the responsibility of the
Member. ...(Interruptions)... It is your responsibility and the Government should
extend cooperation to the Opposition; that matters. ...(Interruptions)... Let them
cooperate with the Opposition. ...(Interruptions)... To bring the House in order is
your responsibility. ... (Interruptions)... It is not my responsibility.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Unless you go to your
seats, | cannot go on with the voting process. ...(Interruptions)... Now, no point of
order. ...(Interruptions)... There is no rule like this. ...(Interruptions)... Unless you
go to your seats, | cannot proceed with the voting. ... (Interruptions)... This is not the
procedure. ...(Interruptions)... This is not the way. ...(Interruptions)... | allowed
division. ...(Interruptions)... But, what to do? ...(Interruptions)... See, Mr.
Elamaram Kareem, what the effect is. ...(Interruptions)... Now, it looks like there is
no demand for division and the Members do not want division. ...(Interruptions)... A
majority of the Members do not want division; so, | will not go for division now.
...(/nterrupt/ons)...Once again | put the Amendment moved by Dr. John Brittas for
reference of the Indian Antarctic Bill, 2022, as passed by Lok Sabha to a Select
Committee of the Rajya Sabha to vote.

The motion was negatived.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now | put the motion
moved by Dr. Jitendra Singh to vote.

The question is:

"That the Bill to provide for the national measures for protecting the Antarctic
environment and dependent and associated ecosystems and to give effect
to the Antarctic Treaty, the Convention on the Conservation of Antarctic
Marine Living Resources and to the Protocol on Environmental Protection
to the Antarctic Treaty and for matters connected therewith or incidental
thereto, as passed by Lok Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): We shall now take up
Clause-by-Clause consideration of the Bill. In Clause 2, there is one Amendment
(No.2) by Dr. John Brittas. ...(Interruptions).. Dr. John Brittas, are you moving?

Clause 2-- Application
DR. JOHN BRITTAS: Sir, | move:

2. That at page 2, for lines 15 and 16, the following be substituted,
namely :—

"If such person, entity, vessel or aircraft is part of an Indian
expedition to Antarctica or enter or remain in an Indian station in Antarctica
under a permit issued under this Act or the written authorisation of another
Party to the Protocol and shall include any such vessel or aircraft which is
registered in"

The question was put and the motion was negatived.
Clause 2 was added to the Bill.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): In Clause 3, there are six
Amendments; Amendments (Nos.3 & 4) by Dr. John Brittas ..(Interruptions)..
Amendments (Nos. 24 to 27) by Shri A.A. Rahim. Dr. Brittas, are you moving the
Amendments? ...(Interruptions)..
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Clause 3 --Definitions

DR. JOHN BRITTAS: Sir, | move:

3. That at page 3, line 28, for the word "signed", the words "drawn up" be
substituted.
4. That at page 4, line 8, for the words "came into force", the words "was

acceded to by India'"' be substituted.
SHRI A.A. RAHIM (Kerala): Sir, | move:

24.  That at page 3, line 9, for the words "fishing and commercial fishing" , the
words "fishing, commercial fishing and mining"' be substituted.

25. That at page 3, after line 32, the following be inserted, namely :—

“(i) “emergency plan” means a plan to meet the environmental

emergency referred to in section 39 of this Act." .

26. That at page 4, line 19, after the words "protection of the environment;", the

words "'or radioactive waste material" be inserted.

27. That at page 4, after line 21, the following be /inserted, namely :—

"(y) “waste management plan” means the waste management plan

referred to in sub-section (3) of section 34 of this Act;

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | shall first put Amendments
(Nos.3 and 4) moved by Dr. John Brittas to vote.

The motion was negatived.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | shall now put
Amendments (Nos.24 to 27) moved by Shri A.A. Rahim to vote.

The motion was negatived.
Clause 3 was added to the Bill.
Clauses 4 to 7 were added to the Bill.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): In Clause 8, there are two
Amendments; Amendments (Nos.28 and 29) by Shri A.A. Rahim. Are you moving it ?

Clause 8-- Permit for certain activities in Antarctica

SHRI' A.A. RAHIM: Sir, | move:

28.  That at page 5, lines 15, 17, 19, 21 and 30, for the word "intentionally", the
words "purposefully or knowingly" be substituted.

29. "That at page 5, line 32, after the words ''such act was done", the words
"as an act of self-defence" be inserted.

The question was put and the motion was negatived.
Clause 8 was added to the Bill.
Clauses ? to 16 were added to the Bill.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Insertion of New Clause
16A. There is one Amendment (No.19) by Dr. V. Sivadasan. Are you moving it?

Insertion of New Clause 16a --Special Permit for introducing Native Species of

animals, plants or micro-organism in other Countries

DR. V. SIVADASAN (Kerala): Sir, | move:

19. "That at page 7, after clause 16, the following new clause be inserted,
namely :—

“16A. No person who returns from Special permit for

. . . . , introducing native
Antarctica shall introduce native species of animals,

species of animals,

plants or microorganisms deliberately or inadvertently piants or  micro-

into other countries except in accordance with a organism in  other

. . . . countries.
permit or the written authorization of another Party to

the Protocol.”

The question was put and the motion was negatived.
Clauses 17 to 21 were added to the Bill.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): In Clause 22 there are two
Amendments; Amendment (No.5) by Dr. John Brittas and Amendment (No. 30) by
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Shri.m A. A. Rahim. Dr. John Brittas, are you moving your
Amendment? ... (Interruptions)..

Clause 22: Prohibition of discharge of certain Products or substances

DR. JOHN BRITTAS: Sir, | move:

5. That at page 7, line 23, before the words "No vessel", the words " Save as
otherwise provided in sections 12 and 13," be inserted.

The question was put and the motion was negatived

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri A. A. Rahim, are you
moving your Amendment ?

SHRI' A. A. BAHIM: Sir, | move:
30. That at page 7, line 23, afterthe word "any", the word "waste", be inserted.

The question was put and the motion was negatived.
Clause 22 was added to the Bill.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): There cannot be a division
as there is no order in the House. In Clause 23, there are seven Amendments;
Amendments (Nos. 6 and 7) by Dr. John Brittas; Amendments (Nos. 10 to 12) by
Shri Binoy Viswam; and Amendments (Nos. 20 and 21) by Dr. V. Sivadasan. Dr.
John Brittas, are you pressing your amendments ? ...(/nz‘errupz‘/ons)...

Clause 23: Constitution of Committee.

DR. JOHN BRITTAS: Sir, | move:

6. That at page 7, for line 34, the following be substituted, namely :-

"(a) A person of eminence in public life with wide knowledge and
experience in Antarctic environment to be appointed on the recommendation
of a three member committee consisting of the Prime Minister as Chairperson,
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the Leader of Opposition in Lok Sabha and the Minister of Earth Sciences -
Chairperson; .

7. That at page 8, forlines 17 to 22, the following be substituted, namely :-

"(c) two experts to be nominated by the Central Government from the
field of Antarctic environment.".

THE VICE-CHAIRMAN (SHRl BHUBANESWAR KALlTA): Shri Binoy Viswam, are
you moving your Amendments? ... (Interruptions)...

SHRI BINOY VISWAM (Kerala): Sir, | move:
10. That at page 8, line 1, forthe word "ten", the word "five" be substituted.
1. That at page 8, forlines 17 to 20, the following be substituted, namely:-

"(c) five experts, with experience of eight years in fields relevant to the
substantive provisions of this Act, to be appointed on the recommendation of a
three member committee consisting of the Prime Minister as Chairperson, the
Leader of Opposition in Lok Sabha and the Minister of Earth Sciences;" .

12. That at page 8, lines 21 and 22, be deleted.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Dr. V. Sivadasan, are you
moving? ...(Interruptions)...

DR. V. SIVADASAN: Sir, | move:

20. That at page 8, line 20, for the word "Geo-political"", the word "Geo-politics"
be substituted.

21. That at page 8, afterline 20, the following be inserted.
" (iii) Social Sciences;" .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | shall now put
Amendments (Nos. 6 and 7) moved by Dr. John Brittas to vote.

The motion was negatived.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | shall now put
Amendments (Nos. 10 to 12) moved by Shri Binoy Viswam to vote.

The motion was negatived.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | shall now put
Amendments (Nos. 20 and 21) by Dr. V. Sivadasan to vote.

The motion was negatived.
Clause 23 was added to the Bill.

Clauses 24 to 26 were added to the Bill.

THE VICE-CHAIRMAN (SHRl BHUBANESWAR KALlTA): In Clause 27, there is one
Amendment (No. 31) by Shri A. A. Rahim. Are you moving it?

Clause 27: Application for Permit

SHRI'A. A. RAHIM: Sir, | move:
31. That at page 10, lines 27 to 31, be deleted.
The question was put and the motion was negatived.

Clause 27 was added to the Bill.

Clause 28 was added to the Bill.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): In Clause 29, there are two
Amendments; Amendment (No. 13) by Shri Binoy Viswam and Amendment (No. 32)

by Shri A. A. Rahim. Are you moving, Mr. Binoy Viswam?

Clause 29: Suspension or Cancellation of Permit

SHRI BINOY VISWAM: Sir, | move:
13. That at page 11, lines 10 to 12, be deleted.

THE VICE-CHAIRMAN (SHRl BHUBANESWAR KALlTA): Are you moving Shri A.A.
Rahim?
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SHRI'A. A. RAHIM: Sir, | move:

32. That at page 10, line 45, after the word "concealed", the words
"or suppressed" be inserted.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | shall first put the
Amendment (No. 13) moved by Shri Binoy Viswam to vote.

The motion was negatived.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | shall now put the
Amendment (No. 32) moved by Shri A.A. Rahim to vote.

The motion was negatived.
Clause 29 was added to the Bill.
Clauses 30 to 34 were added to the Bill.

SHRI TIRUCHI SIVA: Sir, we are walking out in protest. ... (Interruptions)...
(At this stage, some hon. Members left the Chamber.)

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): In Clause 35, there are two
Amendments; Amendment (No. 8) by Dr. John Brittas and Amendment (No. 33) by
Shri A.A. Rahim. Are you moving your Amendment, Dr. John Brittas.

Clause 35 — Removal of wastes from Antarctica
DR. JOHN BRITTAS: Sir, | move:

8. That at page 14, line 28, after the word and figure “section 12”, the words “or
the written authorization of another Party to the Protocol” be inserted.

THE VICE-CHAIRMAN (SHRl BHUBANESWAR KALlTA): Shri A.A. Rahim, are you
moving your Amendment ?

SHRI A.A. RAHIM: Sir, | move:

33. That at page 14, line 21, after the word “lake”, the words “or water bodies” be
inserted.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | shall now put the
Amendment (No. 8) moved by Dr. John Brittas to vote.

The motion was negatived.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | shall now put the
Amendment (No. 33) moved by Shri A.A. Rahim to vote.

The motion was negatived.
Clause 35 was added to the Bill.
Clauses 35 to 40 were added to the Bill.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): In Clause 41, there are
three Amendments; Amendments (Nos. 14 to ’Ié) by Shri Binoy Viswam. Are you
moving ?

Clause 41 —Penalty for Contravention of certain provisions of Act by Person
SHRI BINOY VISWAM: Sir, | move:
14. That at page 15, forlines 45 to 47, the following be substituted, namely :-

“(a) section 4 or section 5 or section 19 or section 21 or sub-section
(4) of section 29 shall be punishable with imprisonment for a term which may
extend to two years, or with fine which shall not be less than ten lakh rupees
but which may extend to fifty lakh rupees, or with both.”

15.That at page 16, line 1and 2, be deleted.
16.That at page 16, afterline 20, the following be inserted, namely :-

“(f) section 8 or section 12 or section 18 or section 20 or section 36 or
section 37, shall be punishable with imprisonment for a term which may extend
to five years, or with fine which shall not be less than twenty lakh rupees but
which may extend to five crore rupees, or with both.”

The question was put and the motion was negatived.
Clause 41 was added to the Bill.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): In Clause 42, there are two
Amendments; Amendments (Nos. 17 and 18) by Shri Binoy Viswam. Are you
moving ?

Clause 42 — Penalty for Contravention of certain provisions of Act involving Vessel
SHRI BINOY VISWAM: Sir, | move:

17. That at page 16, forlines 23 to 26, the following be substituted, namely:-

“(a) for contravention of section 6 or section 11 or section 19 or section
21 or section 22, with imprisonment for a term which may extend to three
years, or with fine which shall not be less than one crore rupees but which may
extend to five crore rupees, or with both.”

18. That at page 16, afterline 29, the following be inserted, namely:-

(c) for contravention of section 12 or section 13 or section 18, with
imprisonment for a term which may extend to seven years and with fine which
shall not be less than two crore rupees but which may extend to ten crore
rupees, or with both.”

The question was put and the motion was negatived.
Clause 42 was added to the Bill.
Clauses 43 to 47 were added to the Bill.

THE VICE-CHAIRMAN (SHRl BHUBANESWAR KALlTA): In Clause 48, there is one
Amendment (No. 34) by Shri A.A. Rahim. Are you moving?

Clause 48 — Designated Court and Jurisdiction
SHRI' A.A. RAHIM: Sir, | move:

34. That at page 17, line 47, after the words “Operator in”, the words “Indian
station at” be inserted.

The question was put and the motion was negatived.
Clause 48 was added to the Bill.
Clauses 49 to 55 were added to the Bill.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): In Clause 56, there is one
Amendment (No. 9) by Dr. John Brittas. Are you moving?

Clause 56 - Power to remove difficulties

DR. JOHN BRITTAS: Sir, | move:
@. That at page 20, clause 56, be deleted.

The question was put and the motion was negatived.
Clause 56 was added to the Bill.
Clause 57 was added to the Bill.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): In Clause 1, there are two
Amendments; Amendments (Nos. 22 and 23) by Shri A.A. Rahim.

Clause 1 -- Short Title and Commencement

SHRI' A.A. RAHIM: Sir, | move:

22. That at page 1, line 5, for the words "The Indian Antarctic Act, 2022", the
words "The Indian Antarctic (Regulation of Activity and Implementation of
Convention, Treaty and Protocol) Act, 2022" be substituted.

23. That at page 1, forline 10, the following be substituted, namely :-
"(b) any person other than a citizen of India; or" .

The question was put and the motion was negatived.
Clause 1 was added to the Bill.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): In the Preamble, there is
one Amendment (No.1) by Dr. John Brittas. Are you moving?

Preamble

DR. JOHN BRITTAS: Sir, | move:

1. That at page 2, line 4, for the word "signed", the words "drawn up" be
substituted.

The question was put and the motion was negatived.
The Preamble was added to the Bill.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Minister to move that
the Bill be passed.

DR. JITENDRA SINGH: Sir, | move:
That the Bill be passed.
The question was put and the motion was adopted.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The House stands
adjourned to meet at 11.00 a.m. on Tuesday, the 2" August, 2022.

The House then adjourned at twenty -two minutes past three of the clock till
eleven of the clock on Tuesday, the o August, 2022.



